ACTION TAKEN REPORT OF THE JOINT COMMITTEE CONSTITUTED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE) IN RESPECT OF O.A No.46 of 2020
ON THE BASIS OF THE PAPER REPORT PUBLISHED IN THE DINAMALAR NEWSPAPER
- CHENNAI SUPPLEMENTARY DATED 18.02.2020 UNDER THE CAPTION “MIXING OF
SEWAGE IN RAIN WATER DRAIN CANAL — ACTION REQUESTED” AT NALLAPPA
STREET.CHROMPET, PALL AVARAM TALUK.CHENGALPATTU DISTRICT

1. ORDERS OF THE HON’BLE TRIBUNAL

A case has been taken up Suo Moto by the Hon’ble National Green Tribunal (SZ) on the
basis of the paper report published in the Dinamalar Newspaper - Chennai Supplementary
dated 18.02.2020 under the caption “Mixing of Sewage in Rain Water Drain Canal — Action
Requested”

It is submitted that Hon’ble Nationél- Green Tribunal (SZ) in its order in original
application No 46 of 2020 dated 27.02.2020 has constituted a joint committee consisting of
Commissioner, Pallavaram Municipality and Tamilnadu Pollution Control Board and directed as
follows

“To look info the matter and submit a factual and action taken plan to this Tribunal. If

there are any remedial measures to be provided they are directed to suggest a short

term and long term action plan report with shorter time lines so as to avoid such things
in future.

The Tamil Nadu Pollution Control Board will act as nodal agency for co-ordination and

for providing all necessary logistics for this purpose”

In due compliance of the said Hon’ble National Green Tribunal direction, Joint
Committee report was submitted before the Hon’ble National Green Tribunal.

On 10.06.2020, the Hon’ble National Green Tribunal (SZ) has considered the joint
committee report and passed the following further order:-

‘It may be mentioned here that the Joint Committee Report is vague regarding the
manner in which the sewage water is collected and disposed of ultimately. Further,
there is nothing mentioned about the action taken against those persons who have
illegally discharged the sewage water into the storm water drain, causing pollution.

So the committee is directed to submit a further report regarding the action taken
against the violators, including imposition of environment compensation and also
mention the comprehensive steps taken for remedying the situation permanently and
also how the water collected from the houses mentioned in the report are being diverted
and ulfimately discharged. Two months time is granted to the Joint Committee to submit

a further report on this aspect. The Joint Commiftee is directed to submit the further
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report, as directed, to this Tribunal on or before 27.8.2020 through e-mail or efiling at
ngtszfiling@gmail.com.”

The Hon’ble National Green Tribunal (SZ) on 13.10.2020 has passed the following further

order:-

“Since, some of the portion comes within the jurisdiction of Chitlapakkam Town Panchayat
who has not been made a party to this proceeding, we feel that they will have fo be
impleaded Suo Motu. So, the Chitlapakkam Town Panchayat represented by its Executive
Officer is impleaded as additional 4" respondent. '

The Chitlapakkam Town Panchayat as well as the Pallavaram Municipality are directed to
submit their status report and further action taken from their side to avoid such things
recurring in future to ensure that the storm water drain only carries the rain water and not
the sewage water.

The Committee as well as local bodies are directed to submit their further action taken
report as well as status respectively to this tribunal on or before 18.11.2020”

2. COMPLIANCE OF THE DIRECTION

In due compliance of the direction of the Hon’ble National Greeen Tribunal (SZ), the Joint
Committee has again carried out inspection in the area in question on 16.11.2020 and submit
the status and action taken report.

3. STATUS AND ACTION TAKEN REPORT

PALLAVARAM MUNICIPALITY

Municipality identified four houses located within their jurisdiction discharging the
sullage water into the said rain water drain canal and disconnected their pipe line
connections leading to rain water drain canal and imposed fine of Rs.500/- each under
Local body Act aganist the said following violators and receipt of the same is enclosed.

1. Thiru. Ramachandran,
No.36,Nallappa street,
chromepet -600044.

2. Thiru. Lenin,
No.35,Nallappa street,
chromepet-600 044.

3. Thiru. Jaganathan,
No.49,Srinivasannagar cross street,
Chromepet — 600 044.
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4. Thiru.Rajkumar,
No.51,Srinivasn nagar cross street,
Chromepet — 600 044.

CHITLAPAKKAM TOWN PANCHAYAT '

Similarly the Chitlapakkam Town Panchayat has identified 5 houses found discharging
sullage water into the said rain water drain canal and issued notice to the following
owners of the said houses in their jurdisction and disconnected all the said 5 illegal
discharges and furnished its action taken report vide letter dated 16.11.2020. ( copy
enclosed).

1. Thiru. Prabhakar,

No.8, Govindswamy Street,

Chitlapakkam

2. Thiru. Rajendran,

No.3, Govindswamy Street,

Chitlapakkam.

. 3. Tmt. Parameswari,

No.2/9 ,Govindswamy street,

Chitlapakkam.

4. Tmt. Anandhi,

No.5/6, Kalaivanar street,

Chitlapakkam.

5. Tmt. Mariya,

No.18, Thiruvalluvar Street, (18E Jothi Nagar 5™ street)

Chitlapakkam

4. OBSERVATIONS OF THE JOINT COMMITTEE:
The Joint committee has constituted by the Hon’ble National Green Tribunal inspected the
said rain water drain canal on 16.11.2020 and observed the following

1. The Pallavaram Municipality has identified and disconnected the 4 illegal discharges of
sullage water outlets in the said rain water drain canal in their jurisdiction and levied fine
of total sum of Rs.2000/- for the said violation and collected the same from the violators.

2. The Chitlapakkam Town Panchayat has identified, served notice and disconnected the.
5 illegal discharges of sullage water outlets in the said rain water drain canal in their
jurisdiction
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5. RECOMMENDATIONS:

Based on the above observation, the Joint Committee submits the following
recommendation before the Hon’ble National Green Tribunal (Southern Zone)

01.Pallavaram Municipality shall constantly monitor and ensure that no
sewage/sullage water discharge into the said rain water canal at any point of
time in their jurisdiction.

02. Pallavaram Municipality shall further constantly maintain the underground sewer
line network for proper collection and transportation of the sewage/sullage water
without chocking, leading to overflow into the said rain water canal at any point
of time in their jurisdiction.

03.Chitlapakkam Town Panchayat shall constantly monitor and ensure that no
sewage/sullage water discharge into the said rain water canal at any point of
time in their jurisdiction and shall impose fine on the violators.

\ J \er e

CommisSioner
Pallavaram Munici
Pallavaram

District Environmental Engineer,
Tamilnadu Pollution Control Board,
Maraimalainagar
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